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CHAPTER V
Property, Contracts and
Liabilities

100. Property vested in
Council — (1) Subject to any special
reservation made or to any special
conditions imposed by the State
Government, all property of the nature
hereinafter in this section specified
within the limits of the Municipality,
shall vest in and be under the control
of the Council and with all other
property which has already vested, or
may hereafter vest in the Councils shall
be held and applied by it as trustees for
the purposes of this Act, this is to say—

(a) all public town-walls, gates,
markets, slaughter-houses manure
and night-soil .depots and public
buildings of every description
which have been constructed or
maintained out of the Municipal fund;

(b) all public streams, tanks,
reservoirs, cisterns, wells, springs,
agueducts, conduits, tunnels, pipes,
pumps and other water works, and
all bridges, buildings, engines,
works, materials and things
connected with or appertaining
thereto, and also adjacent land not
being private property, appertaining
to any public tank or well;

{c) allpublic sewers and drains and all
sewers, drains, tunnels, culverts,
gutters and water-courses in,
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alongside or under any streets and
all works materials and things
appertaining thereto;

all dust, dirt, dung, ashes, refuse,
animal matter, filth, night-soil or
rubbish of any kind collected by
the Council or by any customary
or private sweeper from the
streets, houses, privies, SEWETS,
cesspools or elsewhere;
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all public lamps, lamp-posts and (&) @I gt v, SRR aul

apparatus connected therewith, or
appertaining thereto;

all public streets, not being land (=)

owned by the State Government
and the pavement, stone and other
material thereof and also trees
growing on and erections, materials
implements and things provided
for such street,

all lands andfor other propeﬂ}f'Vé-)

transferred to the Council by the
State Government or acquired by
gift, purchase or otherwise, for
public purpose.

(2) The State Government may, by

notification, direct that any property

TR i AT AW W

e gt At S I JER
3 e & T 7 &, 91 IE
aﬁ{ﬁaﬁz}wwmmﬁ
st 3% T 3N gW gE o W@
qﬁﬁﬂﬁ,mﬂfi‘r,mm%ﬂﬁhﬁ
ﬁiﬁﬁ@mﬁﬁiﬁmm%ﬁrﬁ%
@"Tmt{fﬁﬁaﬂt,ﬁmmﬁqﬁ,
o adstE weE e T
Hﬁmmmaﬁmﬁﬂﬁnﬁ
& S g ERT, A H 4TS
e AR

[z)mm,aﬁr@mmﬁ

Fraar 3wy T et o et ot afee
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cease to be so vested; and thereupon
the property specified inthe notification
chall cease to be so vested, and the
State Government may pass such
orders as it think fit' regarding the
disposal and management of such
property.

(3) The State Government may

resume any immovable property
transferred to the Council by itself or
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attachment or other proceedings
relating thereto, nor shall such party he
deemed g irespasser ab jinitio an
account of any trregularity afterwards
committed by hing; but al persons
agarieved by such irregularity may
recover full satisfaction for the speciaf
damage in any Court of Competent
jurisdiction.

315. Damage o Municipal
Property how made good - |f
through any act neglect or default, on
account whereof any person shall have
incurred Penalty imposed by or under
this Act, any damage to the property of
a Ml!lliCi]ﬁHIil}' shall have been caused
by such Person, he shall pe liable tq
made good such damage as we]| as 10
Pay such penalty and the amount of
damiage shall, in case of dispute on the
application, in writing, of the Chief
Municipal Officer, be determined by

the Caurt by whom the person inclirring _

such penalty in convicted, and on non.
Payment of such amount on demand
the same shal| be levied by distress and
such Council shalj issue the warrant
accordingly.
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